
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.499 of 1990 

Date of order: 6th July, 1990 

BETWEEN: 

1, Laxman Mane, s/o Balaram, Driver 
Rajkumar, s/o flohanlal 
Q.Yadaiah, s/o 0.Balaiah 
Anand, s/o Shivraj 

S. S.A.S.Raju, s/a S.Asirvadam,TdbhfliCiafl 
K.Johan, s/o K.Yesu 	Driver 
D.Prabakar, s/o Yeasop 

B. K.Raman, a/a Kanniappan 
B.Pullaiah, s/o B.Nagaiah 
K.L.Narasirnha, s/o K.Pentaialt 
P.Rangaiah, s/a P.Sayanna 
B.Llttam Kumar, s/o B.Ganesh 
B.S.N.Ready, s/o B.Venkata Rdudy,Oriver 
S.Subramanyam, s/a S.Ramasuamy 
B.Oasharatha, s/a B.Papaiah 	 .. Applicants 
(All are Ex—servicemen and working on daily wages in 

and 	 OWL, Hyderabad.) 

Union of India Represented by the Scretary, 
Ministry of Defence, Govt. of India, 
New Delhi 

The Director, Defence Research & Development 
Laboratories (D.R.D.L), Research Centre,Imarat 
(R.c.I)ç: Hyderabad. 

Joint Controller of Oefence, Accounts (R&D) 
(D.R.O.L) Prenises, Kancnanbagh, Hyderabad. 

Respondents 

For Applicants: Mr. G.Shankar, Advocate 

For Respondents: Mr. E.,Madan Mohan Rao, Addl. CGSC 

CORAM: Hon'ble Shri B.N.Jayàsimba, Vice Chairman 

HonbleSflri D.Surya Rao, Membel' (Judi.) 

THE TRIBUNAL MADE THE FOLLOWING: 
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ORIGINAL APPLIC1ION NO.499 Of 1990 

JUDGMENT OF THE DIVISI ON BENCH DELIVERED BY flfl HDN'BLE 
SF-RI D.SURYA RAO, MEMBER (JUDL.) 

The applicants nerein who are working as Drivers! 

Techthicians (casual labour on daily wages) in the 

DRDL, Hyderabad have riled this application praying 

that a direction be issued to the 2nd respondent to 

consider the case of the applicants and absorb them in 

the cadre as Drivers/Techthithians on permanent basis. 

it is alleged that the applicants have been engaged as 

Drivers/Technicians on casual basis between March 1987 

and January 1990. The applicants state that they 

reliably understand that the 2nd respondent is going 

to appoint new candidates in permanent posts in the 

near future. In the past also the 2nd respondent app-

ointed fresh candidates in regular posts without 

absorbing temporary staff. Despite representations to 

the 2nd respondent to absorb the applicants, they have 

not so far been absorbed. The applicants contend that 

pre?bring new or fresh candidates ignorning the service 

of the applicants for permanent appointment is violative 

of Articles 14 and 16 of the Constitution. For these 

reasons, the application has been riled. 

2. 	We have heard the learned counsel for the applicants, 

Shri G.Shankar and the learned counsel for the respondents, 

Snri E.fladan Mohan Rao, Addi. OGSC who on our direction 

took notice on behalf' of the respondents. It is now 

stated that the respondents have called the names .i'rorn 



TO 

il 

The Secretary, Ministry of Defence, Govt. of' India Ne 	 , .j Delhi. 

The Director, Do?ence Research & Development Laboratories, 
(OWL), Research Centre, Imarat (RcI), 1-lyderabad 

The Joint 01 Controller of Del'ence, Accounts (R&D), 
O.R.D.L. Premises, Kanchanbagli, Hyderabad. 

Shri G.Shankar, Advocate, 92, NIGH, New Santoshnagar 
Colony, -3yderaad 

Shri E.Madan Nohan Rao, Addi. CGSC., C.A.T., Hyderabaci 

One spare copy. 
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considering the outsiders. Wears unable to  

contentiofle The applicants have been sponsored by the 

Zilla Sainik Welfare Officer and they couLd claim 

preferential claim in respect of the posts reserjed for 

Ex—ser'Jicefflan only)  but they cannot claim any pref'ereflce 

over tne posts available to other categories . The 

normal recruiccaent for filling tne posts is on the basis 

of the names sponsored by the Employment EAchange. We 

therefore see no merit in the contention of the a*i 
0 

learned counsel for the applicants that the applitnts 

should be absorbed regularly in all the vacancies. 

However, having regard to the fact that they have been j 

working as casual Drivers/Technicians they should also j 

be allowed to compete with the test and interview and j 

the event of their Deing found fit, tnay should be 

aosorbed according to tneir placing in the selection 11 I 

subject to their eligibility in accordance with the r 

3. 	With these directions, the application is/ 

There will be no order as to costs. 	 / 

(Dictated in the open Court). 

(a.N.JAYASIMHA) 	 (o.F 
Vice Chairman 	 Ileut 

Datea: 6th July, 1990. 

VSn 	 .1 
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CHECKED BY', APPROUEQ'$- 

TYPED BY 	 COMPARED BY 

INTkE CENTRAL ADMINISTRATIU: TRIBUNkL 

HYDERABAD BENCH AT HYOERABAD 

THE HON'BLE MR.B.N.JMYRSIMHA:U.C. 

AND- 
THE HON'BLE [IR.D,SURYA-RAO:MEMBER(JUDL.. 

THE HCN'BLE.J.NARASIMIThaMURTHY:rl(J) 

ThE HON3LE 

DATE 
 

JRDE/ / JUDGMENT 

1.A./R.A ./C.A./7 T7jq 

------fl- 

D,A.No. 41 

Admi\ted and nterirn directions Issued. 

Al 
I 
 lo UJ d. 	 • 

Djsmjsed for default. 

Dismjssd as withdrawn. 	- 	- 

DismissL. - 

Disposed of with direction. 

No order as to. cots. 

- 

- 

-riti Tribunal 

1L INC R. 




